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.. Respondents

For the Applicant : Mr. Z. Alam, Counsel
For the Respondents : None

ORDER (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:
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3. An MA. bearing No. 424 of 2019 in connection with O.A. bearing
No. 771 of 2019 has been filed praying for condonation of " delay.
Accordingly, the dates of events a1;e as follows:-

The ex-employee had expired on 24.11.1999 and t.he aﬁplicant,
preferred a representation in September, 2000 followed by that dated
April, 2002 i)raying for compassionate appointment on account of demise

of her father, the ex-employee. Thereafter, not having received any reply
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” to the repreeentations; the applicant had approached the Hon’ble High
Court, Kolkata in Writ Petition No. 11277 of 2002 and the said Writ
Petition was disposed of on 17.9.2002 with a direction to the respondent

~authorities to decide on the issue within a period of 8 weeks from the

Adate of communication of the order. The respondent authorities,
thereafter, lrejected her claim vide order dated 30.9.2b05, challenging
which, the apph'cant once again approathed the Hon’ble High Court in
W.P. No. 24826 (W) of 2005 The ‘Hon’bi&" ‘High: .Court disposed of the said
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as a very spec1al case and MA™No, 424 of 2019 is disposed of
accordingly. |

4. Coming to the merits of the matter, the applicant’s prayer for
compassiohate. appointment has been rejected by the respendent
authorities on the ground that there were no vacancies in 5% quota for
compassionate appointment and DoP&T had notA agreed to allowing
compassionate appointments in dying cadres.
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The applicant, through hér Ld. Counsel, has preferred vanother'
repr.es\entation on 7.8.2018 to the respondent authorities stating that as
“she is left alone, having been separated from her mother, and has no
other means of sur\}ival, she is in dire need of app'ointment‘ on
compassionate ground. The applicant, however, has nowhere challeﬁged
respbﬁdents’ communication dated 30th September, 2005 (Annexure A-5
to the O.A)). | | |

Hence the applican AS” allowed to vmth*draw thlS original application

”"tz ;tg )ﬁf' % upon«%i@halle’i&ging the rejection

Ag"gt

.‘,vw4

Tl Bidisha Bc]nerjee)
g Judicial ﬁ%mbe,




